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But why should the President mention only
Ahmedabad und not mention Jagdalpur,
Baparas and other places where communal
rints took place and the dangerous lawless-
ness in West Bengal ? Is there a political
motive behind 1t 7 While mentioning
draught, the President has mentioned Kutch
and Saurashtra. But they ar. not the worst
affected places. Why did he not mention
Banaskantha ? Is there any political
motive 7 Even if the Government puts
these things into his mouth, the President
should be more careful, not to be used as
a tool for political manoevuers of the ruling
groups,

Much has been said about these political
manocuvers in U.P. and Bihar. It is some-
thing abrut which we have to be very care-
ful in the interest of democracy. What is
the situation today ? The situation is that
due tn political machinations there is a
government in U.P. and Hihar which, God
alone knows, how long it wiil Jast.
There is a Government here aod God
alone knows how long it will last. The
President has not said a word about the
political instability or the problems in
Andhra and other States. Then, what is
the position of Harijans in this Gandhi
Centenary year ? Have the Government
done something to remove their suffering ?
It is not only a question of mere reservation
of seais. By all means, let them have it.
But what about their socio-economic con-
ditions, their jobs, their services which are
more important 7 There is state persecution
of Harijans, Nothing bas been said about
them,

Look at the position of Bundalkhand,
Uttarkhand or eastern districts of Uttar
Pradesh. There are in a bad state. The
Government of U.P. wants more money.
How are they going to get more money ?
By reimposing the land revenue on
an small holdings. By liquor shops and
lotteries ! The poor people have to be
paid a little more because the workers
demand it, the peasants demand better prices
for their products. But these people have
formed a way of getting that mopev back
through liquor shops so that the poor remain
poor and their conditions of life never im-
prove. This is how this government is function-
ing. This is their brand of socialism. Under
tbe ciicumrstacces, | am  very sorry to say
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q:: the Address of the President is most
disappointing, colourless and lifeless.

17.32 hbrs.
HALF AN HOUR DISCUSSION
Delbi Police

MR. CHAIRMAN : We will now take
up the half an hour discussion. Shri
Jyotirmoy Basu,

SHRI JYOTIRMOY BASU : Sir...

ot vy fomd  (F7) ;oW AW
sagEqr &1 N4 §6 9T & | wiw Aqfew
DE T HA TE T R A dRE W N
&% frar aar wiw a7 1w far 10 ag
Fga Y AT-w1AT w17 4T 1, (Swwa™)
% g1 & fady ot w2 wgr § 1 sfasda
ag # 71§ 9oz 71 9 wwf & ag www
¥ qral D @) 4t At o fam W
quz #1291 gidt § 99 fza foezia am
fru T FA0 92 HA ¥ | qa WA
R qar & 4@ war A F7z @ foar
nar ag s 39 a7 I=1 ) & aré I
®Y gead) var aqr @y A% w1 ar qg AE

t..

gaafr v - g gE R @ @
q3T @34 A #1 4), 3g mET ey gfe
99 Qv @ 9 ¥ fag ¥ fewr v
gafac so w o qug faar 3

it wg fomd : a&l, 4, s§ W
qiezT &4 & &l AT F1 Afgw g
afFT sE F FTT Aar AT AT ST w@
qEd & 7 AU T ENTEATE TG K1
fzar ? gfaq aef ) @@ A farraew
ot § AT FCAT TOEAT § ... SAWOY)

SHRI M. L. SONDHI (New Delhi):
Sir, your interpretation should be litcial.
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sft oy faud : @ 7a1 frga € =g
w1 ? g qar gt Ag W f& ww A
daz g awr @, zafagga & aw A
agf far 1 AT dwz & aEY W w9
wifew &Y gd ¢ caws 488 4 g
gged] F wiawi¥ 1 agi 71 a1 3@

g

o woeix feg (Deas) ;o ag faad
gfes arr #, 95 gvedY g4 # grard A
£ oY g9 A wasgy \Ywr famar sifgn o

awfa wgea . W W9 gE
wfxg | gw fagda 34 §

SHRI JYOTIRMOY BASU : (Diamond
Harbour) : Sir, we are in Do mood to pick
up a petty quarrel with the goveroment, We
have come with an expectation I am ralking
about 1000 very distressed policemen of
Delbi, We bave come with the full expecta-
tion that we shall go back with some niessage
for these policemen, We are in no mood to
pick up a petty quarrel with the government.

SHRI MADHU LIMAYE : How isita
petty quarrel 7

SHRI1 JYOTIRMOY BASU : Petty to
me.

st meite fag : qg 9wy a9 §
Y 4ATTH T@ Y q@7 W@ § ) g g
gai aT g E, N & i g &
W Kla F1 qar AF E, g aw@ W
awells aF 951 WE WRIEH T ¥
W amr R E

SHRI JYOTIRMOY BASU: With the
entire atmosphere around us, with talks of a
better deal for the unfortunates and under-
dogs, for people who are less privileged,
with talks of fundamental rights and the
right of practising trade unpionism, I am
raising this debate which, I hope, will receive
full consideration from the Government,

We have no bitter mouths and we have
come here 10 appeal to Government to
rethink over the whole issve fairly and
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squarely. This is a year when Government
is celebrating the Gandhi Centenary. This
is a year which is most appropriate for
dishing out a fair deal to people who have
been much less privileged and monied.

This is a very big problem facing and
occupying the minds of many of us. As
Shri Randhir Singh said, it is pot petty. I
said, petty quarrel. He should understand
the difference between the two. 1 will give
you the details. 18 people were dismissed
under the orders of the President of India
on the advice of the Home Ministry on
14.4.1967. 61 lower subordinates, head cons-
tables and constables, had been dismissed
from out of about »00 who were sent to jail
in April 1967 and are on bail. They are
standing trial in the court of law, They
are not getting any subsistence allowance
as they are dismissed. Some of them who
possessed Government quarters have been
made to vacate the same. How their families
and these poor people are passing
their days and also are facing trial in the
courts of law, is a matter which can only be
imagined by those who are jobless, shelterless
and accused of criminal charges for no fault
of theirs.

About 400 bave been removed by termi=-
pating their services. Out of them, nearly
200 are those whose are also standing trial
1o the courts of law. Most of them are
members of the Scheduled Castes and
Harijans. They are not eotitled to any
subsistence allowance and have also to spend
not only to feed themselves and their
dependants but also to feed the lawyers and
to pay the court charges.

65 Delhi Police personnel have been
dismissed ufter their release on bail from
jail, on the allegation that they attended
public meetings held in their coonection by
SSP. at Kingsway Camp on 1 8.1967, by
the Central Defence Committee for Delhi
Police Non-gazetted Kuramchari Sangh at
N.D.M C. Hall on 15.4.1968 and by Delhi
Confederation of Central Government
Employees and Workers held at N.DM.C
Hall on 2.5.1968 and for visiting their leaders
on hunger sirike at North Block from
16.4.1968 10 2.5.1968.

Six of them were dismissed on the
allegation of misconduct of collecting dona-
tions from police personnel for the defence
of Delhi policemen involved im the police
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"aghation in order to meet the expenditurc
on advocates and court matters, One was
dismissed on the allegation of refusal to go
on fatigne while under suspension. Three
were dismissed on the allegation of misbeha-
viour or allegation of insubordination, Three
were dismissed on the allegation of over-
stayal on leave or absence from the place of
posting for a very short time. 14 were
dismissed on the allegation of refusal to
accept incomplete uniform although the
order was contrary to the rules.

Two of them, Shri Gurdita Mal, Cons-
table, Delhi Armed Police, Dethi and Shri
Jassu Ram, Constable, South District, Delhi,
are standing trial in the case connected
with the 1967 police agitation. The cases
are still sub judice. They were drawing
subsistence allowance and were passing their
days miserably with their meagre allowance.
They have not completed the age of 55
years but they are forced to retire from
service compulsorily, using discretion on the
ground that they have completed 30 years
of service, despite the fact that the Allaha-
bad High Court has upheld such relirements
illegal. But poor men cannct go to the
High Court because thes cannot raise the
funds.

Eight lady Constables had been sent to
iail. One of them has died. One more
has been dismissed from service on the
allegation that she went to sec Shri Bhagwan
Dass Shastri when he was on 72 hours fast.
The remaining 6 are under suspension,
getting subsistence allowance, and they all
including the one who has been dismissed
are standing trial in the court of law.

One lady Constable Satwant Kaur who
was under suspension had died because she
could not 'get proper medical treatment
after her release from jail on bail, who was
arrested on 15.4,67 and was standiog trial.

Shri Kanwar Pal Singh. Constable, a
youngman, whose services had been termi-
nated has also expired. Hsz was also
standing trial in the court of law and could
rot face the situation economicaly after his
release from jail on Eail,

The suspended personnel, nearly 800,
have been directed and made to leave Police
branches. to make their own arrangements
for stay in or outside Delhi. The authorities
have done this mainly to keep them away
from the serving personnel whom they want
1@ keep under terror and state of jnsecurity
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of service. These suspended personnel have
now 1o spend a lot on railway journeys
from and to their places of stay in Haryana,
U. P., Punjab, Himachal Pradesh, Tehri-
Garhwal eic. in order to attend courts in
Delhi on the dates fixed for their cuses and
also to collect their subsistence allowance
wherever that is available.

On 154.67, a truck camying police
personnel in custody turned turtle at Vijay
Chowk killiog one Border Security Force
sepoy on seotry duty and one Delhi Police
(& ble under dy. Several other
Delhi Policemen in the truck in custody
were injured and remained admitted in the
Willingdon Hospital and then in Tihar Jail
Hospital. The Government had announced
financi | aid to the tuns of Rs. 500 only to
those killed and injured in the accident.
But none of Delhi Policemen in jail who
are injured then has so far been given any
financial aid, They are also standing trial in
the court of law.

In April, 1967, when more than 1000
D:lhi Policemen were in  jail, it was
anniunced that their families will be given
financial aid. For this purpoie, some
officers visited their residences also and
colleccled some  details This was also
announced in newspapers and the amount
so grant=d was given ow at Rs. 50,000, But
none of them has so far been given any
financial aid and the entire amount is
reporied to have been given in reward to
those who helped the then [.G.P. Delhi in
arranging this operation on Delhi Police to
wreck their organisation, namely, Delhi
Police Noa-gazetted Karamchari Sangh. All
that they wanted was to survive aod live as
human beings.

Then, the Government appointed the
Khosla Commission. There is the Khosla
Commission’s Report. What did they say 7

they say :
*All that has been said above and the
observations made in the Khosla

Commission’s Report establish that.™
(a) discontentment was the cause of
the unrest of 1966 and 1967 :
*(b) discontentment was due to the
inhuman/sub-human conditions
of living and service in the
force ;
(c) the conditions had gone so bad
b of the gl of the
force by the muthorities, even
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the 1.G.Ps did not take interest
in the force after some time of
their arrival here ;

the Delhi Policemen were by
and large disciplined despite the
worst situation provided they
were handled properly ;

@

(e) the authorities are avengeful and
planned vicitimisation in 1967
through Shri B. B. Misra, because
of their annoyance on the events
held prior to the enforcement of
the Police Forces (Restriction of
Rights) Act, 1966, when the
Delhi Policemen enjoyed Funda-
mental Rights as contained in
Article 19 of the Constitution,
They then did not take action
against the defaulters concerned
for the reasons best known to
them.”

They tried all the possible means to
serve their purpose and to serve their
Government...

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : What is the
page oumber ?  From where are you
quoting 7

SHRI JYOTIRMOY BASU : This is
one of their leaflets,

SHRI VIDYA CHARAN SHUKLA :
You said that you were quoting from the
Khosla Commission's Report.

SHRI JYOTIRMOY BASU :
give you later on. This
they have published it.

I will
is a quotation ;

SHRI VIDYA CHARAN SHUKLA :
Are you quoting from the Khosla Com-
mission's Report or from the leaflet ?

SHRI JYOTIRMOY BASU : Thisis a
leaflet published by the Karamchari Sangh.
But the quotation is from the Khosla
Commission’s Report. 1 will satisfy you
later.

MR. CHAIRMAN : He wants to know
the page pumber,
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SHRI JYOTIRMOY BASU : 1 cannot

give now, I will give you later. T will
satisly you.

Sir, Mr. Nanda, the then Home Minister
and who has now come back to the Cabinet—
what did he do ? Subsequently, Shri G. L.
Nanda called for representatives of the
Union. In the meeting Shri Nanda was
quile convinced with the difficulties and
demands of the police personnel and was
also found sympathetic. He agreed that
the policemen should have the right to
express and impress on the highe r authorities
or the Government to make them realise
that the police personnel were in distress
and that their demands were collective and
genuine,

During the talks with the Union repre-
sentatives, Shri B. B. Banerjee, the then
L. G. P. of Delhi, who was fully aware of
the depth of feeling amongst the entire non-
gazetted staff of the police force of Delhi
regarding their wretched conditions of
service, assured to get them an organization
recognised by the Government. Shri
Banerjee confirmed this through his letter
No. 110-TS dated 13.10.65 addressed to
Shri Bhagwan Dass, the then General Secre-
tary of the Policemen's Union. I won't quote.

Then, I should say that Mr. Chavan
become the Home Minister. He was shown
all the respect by the Policemen. Shri
Chavan was received with flower petals when
he came to address the Policemen and he
was heard with all respect and paticnce.
Inspector, Shri Siri Ram Chaudhry also
visited the place end addressed the force om
15-4-1567.

About their devotion to duty, om
15.4.1947, after their arrest, a truck carrying
them with Border Security Force sentries
turned turtle at Vijay Chowk killing one
B.S.F. sentry and one Delhi Police
personnel under arrest. One Delhi Police
Head Constable under arrest held safely the
rifle, and ammunition of the deceased B.S5.F.
sentry and handed over the same to the
B.S.F. Officer, who visited the spot after
some time, This certainly establishes that
they were throughout loyal to the Govern-
mt-‘-

In conclusion we would request the
Government the whole House joins me, 1

bave o doubt, in this regard yesterday
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there were more than 50 M. Ps. coming
from all the Parties knmowing that this

n was going to take place and
they have joined me in this regard to say
that ;

(1) the cases be withdrawn from the
courts of law ;

(2) the dismissed/terminated  Delhi
Police personnel be taken back into
service ;

(3) the Khosla Commission report be
implemented forthwith, specially
the part concerning the wages and
other amenities to the police force ;
and

(4) the Delhi Police Non-Gazetted
Karamchari Sangh be allowed to
function of course in accordance
with its constitution as accepted by
the Government,

Nothing more reasonable could be proposed
and I again request the Government through
Mr. Shukla here. Let there be no kind of
hatred, victimisation and taking a sort of
revenge.

I will suggest to this Government and
Mr. Shukia that they should take the clue
from the United Front Government of West
Beogal and follow the way that they have
treated the policemen who had crealed some
trouble and confusion and they have not
treated them mercilessly because Govern-
ment servants should be treated as members
of the same family and you should be guided
by that sense and spirit. 5

aaTaf wHAW : A "ERT FATH

ot 7y fawd : gwfa wghaw,
o1 AEIET ¥ @Y WU g | g
& fadr Y gerdir

wwmafey st : 4 ot W@ s
w2 ¥ agw ¥ N g wEN WS ¥, @
SRR I IR AT A AR F AT
WIT T G wT A 0 ave 23
& dwz & fomr Y08 ®1 arw a1, ITH F
T qgA & ferdr garor ¥ o, o fad
W9 17 3 F gara qg sfagr
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o wy feowd : gwr @ @ar w@n
EfF oy gamq a¥@RE SwE
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@& o mT g Tfard aff aer
A § aw gl A

gwafr wgtwm : 9gy SAE qE
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